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Shri Siraidnuili D hndy 
Shri aahal Sinh
Shri 8. C. Sa anta
Skri Mo n S ara
Shri P. K. D
8kri K. P. W c D
Shri D. N. De
Shri K. S. Vldyarthl
Shri Bun Khhait nta
Shri Madhu Li aye
Dr. Ba Manohar Lo
9hrl S. ML Banerjee
Shri eore Fernandes
Shri A tarn Das
Shri Mohain
Shri K. N. Pandey
Shri . Baraa
Shri C. C. Deaai
Shri D. N. Patodia

Will the  Minister  o  Eternal 
Aairs e leased to state

(a) hether it is a act that  the 
nderround   Naa  leaders  hae 
a roached oern ent  ith  the 
reuest to allo the to send a deu
tation to London  or  consultations 
ith Mr. Phio on the  olitical set
u o Naaland under neotiation at 
resent

() i  sc.  hether  they  hae 
a roached or secial acilities ith 
resect to  this  conte lated isit 
and

(c) hat they are  and  also the 
reaction o oern ent thereto

The Minister o  Eternal Aairs 
(Sri M. C. Chala) (a) es. Sir.

l) and (c). The nderround Naa* 
hae a roached the oern ent  o 
India or assort and orein echane 
acilities to enale t o o their rere
sentaties to isit London or con
sultation ith Mr. A. . Phio.

The oern ent o  India  hae 
areed to roide  the acilities on 
their illin in the a lication or s 
as Indian nationals.

Mr. FtriMt Wt to OJA.

M.  Shri BIMti M cra
Shit K. N. Tl ary
Mutant Itakeak sri Stahat. 
Shrt Onkar link
Skri 0. N. Patodia
Shri D. C. hMM
Dr. Bu  lat
Shri Mkd 8inh
Sai 8. C. Sa anta
Shri Mada Li aye
8hrL. M. Baacrjea.
DtBan Maatar Lokh  
nil eore Fernandes
Shri N. B. Laakar
Shri S. Snakar
Shri L adhar Kotokl
Shri Sldheahar Prasad
Shri R. S. Vldyarthl
Shri P, K. D
Shri K. P. Sinh Deo
Shri Dhlrendranath
Shri N. S. Shar a
Shri Shards Nand
Shri Brlj Bhnstuui Lai
Shri A. B. Vajayee
Shri J. H. Patel
Shri Huka Chand 
Kach ai

Shri Bharat Sinh Chauhanr 
Shrt Ra Sinh Ayar al
Shr Mohan S aru
Shri R. Baraa
Shri P. Partha athy
Shri C. K. Bhattacharyya
Shri Manilial J. Patel 
Shri ati Sharda Makerjee
Shr Ra eshara Rao
Shri TrldJ Ku ar Chaodhnrl 
Sri A. K. oalan
Shri P. oalan
Shri P. Ra a oorthy
Shri K. N. Pandey

Will the Minister o Eternal Aairs 
e leased to state

(a hether it is a act that  Mr. 
A. . Phio recently isited .S.A.

() i so, the urose o his isit

(c) hether oern ent ha« re
ceied any reort ot his actiities la 
.S.A. and

(d) 1 so, the action taken y O  
enanent ttaononT
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Ae Minister «C Eternal  Aairs 
«hr M. 0. Chata) (a) es, Sir,

()  and (c). Mr. A. . Phio has 
een liiued ith a te orary isitor* 
isa y the oern ent o the V A. 
to isit Ne ork or Medical treat
ent. Mr. Phio has, hoeer, in an 
interie ulished in the Ne ork 
Ti es dated the 17th Aril, 1987, said 
that he had co e to the .S.A. to 
*1seek su ort or  Indeendence  o 
Naa State ro India.

(d)   The oern ent o India hae 
taken u the atter ith the .S. 
oern ent, ho hae coneyed an 
assurance that the nited States o
ern ent ill not etend any assist
ance or su ort to Phio to indule 
in olitical or other actiities directed 
aainst India.

Shri He Barua Since Mr. Phio is 
a orein national y irtue o his 
accetin the British citienshi on 
Noe er 6. 1981, since Mr. Phio is 
a reuee  ro Indian justice  and 
Since  he has  al ost  iled out in 
London, hy is it that the  oern
ent  roose  to allo a section o 
the underround Naa leaders to con
tact a an ho is a orein national 
and at the sa e ti e conduct talk* 
here ith the Naa underround or 
a eaceul settle ent o the role  
The t o thins do not  o «ither. 
Wilt the Minister e lain the osition

Shri M. C. Chala Fortunately  or 
unortunately. Mr. Phio has  so e 
inluence oer the Naa underround.

S H Nath Pai Why dont you call 
hi here

Shri M. C. Cita   We elt  that
i e ae acilities to these to er
sona to hae a talk ith Mr. Phio. it 
ay hel the eace talks hich e 
are carryin on ith the Naa under
round.

Shri Bern Barna  ou ae aci
lities to Mr, ciley, Mr. Phios ro
ther, to isit London and hae discus
sions ith hi. Mr. elley ca e ack 
and said that Mr. Phitos ideas aout

Naaland  rooin  indeendent 
re ained th* sa e. Ater that, hy. 
do you roose to said a second dele
ation to London I do not  under
stand it.

Shri M. C. Chala We hae done 
it under strict conditions  The isa 
j* or t o eek*. It is only endorsed 
or London and e hae insisted that 
they should o as  Indian  nationals 
on Indian assort.  We hae taken 
all recautions to see that they o as 
Indian  nationals.  I they ant to 
hae a talk, e thouht it iht hel 
the eace talks i e allo the to 
hae a discussion ith so eody  in 
ho they hae ot conidence

Shri He Ba   It has een re
orted that t o rous o Naa hos 
tiles hae already one to China to 
collect ars and a unitions and to 
receie trainin in uerilla  arare. 
This shos that the diaolical hand o 
China, hich e hae een susectin 
or a lon ti e, is ronounced today. 
Whateer that iht e, ay I kno 
hether the oern ent  hae told 
ointlank  the  underround  Naa 
leaders ho hae co e to Delhi or 
talks ith the Pri e Minister, Either 
you talk or you iht. The to thins— 
talks or a eaceul solution o  the 
Naa role and sendin atches o 
Naas lo orein countries—cannot o 
tocther.   Why dont  oern ent 
say like ths

Shri M. C. Chala  I entirely join 
in the stron lanuae he has used 
ith reard to Chinas diaolical hand 
in hat has een oin on. But y 
hon. riend ill ear in ind that our 
assessent is that a lare ajority o 
Naa underround  do not  su ort 
these actiities.

Shri He Baroa Not a sinle Naa 
underround leader has oenly con
de ned those eole ho hae one 
to China to collcct ars.

Siri M. C. Chala  We eel that
th—r is a ery s all inority hich 
has taken to ioient eans and our 
hoe, rayer and e ectation is that 
een the s all inority ill e ooj 
oer to eaceul ethods.
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Shri Hem IBarua: T,he reply is not 
·,at all clear. 

Mr. Speaker: Shri Dwivedy, 

Shri Hem ·Barua: He says that he 
.hopes that the minodty section will 
<be won ove • Who is going to win 
them over? 

Mr. Speaker: 
··nwivedy. 

I have called Mr. 

Shri Surendranath Dwivedy: Be
fore I ;put a question, I want the 

'·Governmen_t to clarify whether the 
underground Naga leaders with whom 
·we are negotiating have completely 
dissociated themselves with the activL 

'·ties of these two groups of N ages 
· who have brought arms from China. 
I would like to know at what stage the 

· · _present negotiation is and whether 
the underground Naga leaders have 

· wmpletely abandaned the idea of 
-separation from the Indian Unioo. I 
,also want to know whether they are 
' now negotiating as to what sort of 
liberalisation can be given to them 

· under the Indian Constitution. Am I 
to understand that negotiations have 

· reached this stage? 

Shri M. C. Chagla: As the hon. 
'.'Member knows, the talks have not 
··come to an end. We had a series of 
talks. In every one of these talks 
the Prime Minister has emphasised 
that the future of N agaland must be 
with India, that they will get the 
autonomy they require, that they will 
have the cultural freedom, and the 
best that can happen to them is to 
remain within India. The talks have 
not reached a stage when I can say 

· that there is any crystallisation of the 
ideas as far as the underground Nagas 
are concerned. But, as Shri Barua 

··says, if the alternative is between 
talking and shooting I think, in a 

· democracy, we must carry on the talks 
as long as we can before we resort to 
.shooting, 

Mr. Speaker: The Minister may 
· answer the first part of the question, 
· whether the underground Nagas have 
condemned those people who have 

\.brought arms from China. 

Shri M. c. Charla: The very fact 
that the underground Nagas come 
and talk with our Prime Minister .••• 

Shri Hem Barua: Have they con� 
demned those people? 

Shri M. C. Chagla: They have not 
publicly coodemned them, but implicit 
in their talks with the Prime Minister 
i's a condemnation of their movement, 
because we have an agreement with 
them on suspension of operations and 
they have represented to us that they 
are loyal to that agreement. 

Shri Surendranath Dwivedy: Sir, 
are you satisfied with the answer? 

Shri Hem Barua: This is a very 
vague reply. 

Shri Surendranath Dwivedy: The 
simple question is whether they havs 
·condemned their activities and dis
owned their association with them. 

Shri M. C. Chagla: I have said that 
publicly they have not. I have not 
seen any public statement to that 
effect. 

Shri Surendranath Dwivedy: What 
does he means by saying: ''publicly 
they have not"? Have they done it 
privately? When they met the Prime 
Minister have they said so privately? 
Let us have a reply from the Prime 
Minister. 

The Prime Minister and Minister 
of Atomic Energy (Shrimati Indira 
Gandhi) : As we have repeatedly 
said in the House, these are very deli
cate talks and anything that goes out 
will have its effect. Even people's 
lives are threatened. Some time ago, 
Professor Mukerjee had also pointed 
this out, after his own visit to these 
ar2as. We must understand that they 
themselves are not in a position to say 
many things untill the talks have 
crystallised further. Now, they are 
going to England because they feel it 
is important to have first-hand infor
mation, to know Mr. Phizo's views. 

Shri Hem Barua: They know the 
views already. I have made a refe
rence to that effect. 
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Shrimati Indira Gandhi: Last time 
when we discussed this matter, I 
think we came to the conclusion that 
we should give more time to settle the 
problems. 

Shri Hem Barua: How long? 

Shrimati Indira Gandhi: However 
long it takes. As the Minister of 
Foreign Affairs said just now, it is 
important that something should be 
decided by negotiation rather than bY 
fighting. If that needs more time, we 
have to give more time. There is no 
doubt that during this time we have 
been able to win over more and more 
people, 'Specially of the public. If 
public opinion grows to this effect that 
peace is good for them and therefore 
they do not want fighting, then the 
Naga public can also exert pressure 
-on these underground Nagas. 

Shri Surendranath Dwivedy: Ex
cuse me, Sir, for interrupting the 
Prime Minister. Have they privately 
told the Prime Minister that they 
-condemn the activities of the two gro
ups of Nagas who are receiving arms 
from China? That she 'Should make 
clear. She is completely silent on 
that point. The Minister of Foreign 
Affairs said that they have not public
ly said so. Have they privately told 
the Prime Minister? 

Shrimati Indira Gandhi: I am not 
prepared to discuss what they have 
privately told me. 

Shri Hem Barua: Sir, I rise to a 
point of order. Here is our Prime 
Minister who says that she is not pre
pared to disclose private talks whereas 
the Foreign Minister took shelter 
under private talks. How do you com
-promise "between tlie two? 

Mr. Speaker: There is no point of 
-order. 

Shri M. L. sondhi: London is the 
1ast place for private talks. 
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Shri M. C. Chagla: He has a Bri
tish passport. He got visa from the 
United States. We protested against 
this visit. We said that this was mere
ly a.n excuse, that he could get medi
cal attention in England and that it 
was not necessary for him to go to 
the United States for medical treat
ment. We were assured by the United 
States that they woula not assist Mr. 
Phizo in-any activities hostile to India. 

Shri M. C. Chagla: I know the 
circumstances under which Mr. Phizo 
went to England. He has a British 
.passport. He made a proper applica
tion and visa was granted by the Unit
ed States. We are not going into the 
past history. As far as his going to 
the United States is concerned, as I 
said, we made the strongest protest to 
the United States that they should 
not assist him to carry on any 
activities hostile to ]Jl.dia. 

Shri s. C. Samanta: May I know 
whether special facilities were asked 
for from the Nagaland Cabinet and, if 
so, what was the reaction of the Naga
land Cabinet? 

Shri M. C. Chagla: As far as I know, 
the Nagaland Cabinet was not oppos
ed to our suggestion that these two 
people should be sent under the cir
cumstances which I have described, 
namely, for a short trip. 
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Shri He Bi  ou did not con
sult the at all. ou did not ask the 
Naaland Cainet at all.

Shri M. C. Chala That is not cor
rect

Shri He Baraa That is asolutely 
correct.
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Shri M. C. Chala  As  the  hon.
Me er knos, there is an aree ent 
kno n as  susension  o  oerations 
aree ent.  nder  that  aree ent, 
there has ot  to  e susension  o 
oerations.  Naa  underrounds  are 
not su osed  to i ort ar s or t 
oat.........

Shri Bern Baraa  Is it a unilateral 
aree ent

Shri M. C. Chala I adit there has 
een a iolation o that aree ent. We 
hae rotested aainst that e hae 
dra n the attention ot the resonsile 
authorities to this. But, as the Pri e 
Minister ointed  out,  unortunately, 
there is a inority— e hae to adit 
that—today hich is not loyal to this 
aree ent. Our hole atte t is to 
in oer this Minority to the larer 
ajority hich ants eace  ithin 
our country.
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Shri M. C. Chala No, Sir. nder 
the aree ent, it is not oen to the 
underround Naas to o to China or 
Pakistan, ar the seles  return  to 
India and use the ar s aainst  our 
country.  That is o ious.

Shri F. K. Deo While a reciatin 
that the Naa  role should e 
soled in a eaceul ay—i, at  all, 
any secial status has to e ien to 
Naaland, it ill e ithin the ra e
ork o the Constitution— ay I kno 
ho ar the oern ents erission 
to these Naa reels to o all the ay 
to London and hae arleys ith Mr. 
Phio hose intentions are uite o
ious and ho still clai s indeend
ence or Naaland, is consistent ith 
their earlier stand and ho ar this 
handlin o the Naaland role y 
the Ministry o Eternal Aairs, een 
thouh  it is an do estic  role 
hich should e handled y the Min
istry o Ho e Aairs, is  consistent 
ith the stand o the oern ent

Shri M. C. Cha   Anserin the 
second  art o the  uestion irst, I 
ay say  that  e had a deate on 
Naaland and I had ointed out that 
it as at the instance o the Naaland 
Cainet  that  the Eternal  Adair* 
Ministry continues to hae the su
ject o Naa role. We anted to 
hand It oer to the Ho e  Ministry, 
ut the Naaland  Cainet asked us, 
at least or so e ti e to kee the su
ject ith the Eternal Aairs. We 
had no desire to kee a suject hich 
strictly elons to the Ho e Ministry. 
1 aree that it is a do estic role  
Naaland is a art o India and strict
ly it should e  adinistered y 
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Ho e Ministry. But lt  as at the 
instance ait the Naaland Cainet that 
the Eternal M n Ministry conti
nues to hae this suject.

With reard to the Ant art, I hae 
already ien the anser.

Shri D. C.  Shar a  There is a
de ocratic oern ent in Naaland 
hich  has a Chie Minister and a 
Council o Ministers and naturally it 
is ith the that e hae to hold 
talks. May I kno hat adantaes 
the oern ent o India hae reaed 
all these onths y talkin ith these 
slinter rous hich take adantaes 
o  our  conciliatory  olicy  and 
hich et hel not only ro  their 

o n eole illeally ut also  ro 
orein countries Has not the ti u 
co e hen e should reconise ully, 
unreseredly and uneuiocally  the 
oern ent o Naaland and not talk 
ith these secessionists

Shri M. C. Chaia We hae al ays 
reconised the Naaland oern ent 
as the duly constituted oern ent O 
that State, ut as the Pri e Minister 
e lained,  or 6 rounds o talks hae 
sho n that there is a ossiility o 
these underround Naas ein con
erted to a oint o ie  hich. I 
think, is the only riht oint o ie, 
that they should re ain in India and 
should e ha y and contented in our 
country.
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inul M. C. Chaia  As I sad,  e 
ust ho* and ray that e ill. I 
eaaaot say ore. We are tryin and 
tto ho*.........

  i      t jtj i

Shrt M. C. Chaia I kno the dii
culties  kno the ressures ut on 
the underround Naas I kno the 
Interest that certain orein countries 
hae in  keein  u  the  troule 
eteen Naaland and us.  But e 
ust o on tryin. What is the alter* 
natie to that

at lWT ln   WT   Wl r

k ro 

ns    «t t  i sro Tta

TI s7 s 

Srl M. C. Chaia It has nothin 
to do ith this uestion ecause i he 
co es here and co its any oence, 
he ill e tried or it.  Just no he 
is in the sae surroundins o the nit 
ted Kindo and the nited States. 
So, c hae no control oer his acti
ities.

Mr. Seaker n. .

Shri Bal Raj Madhok On a oint 
o order.

Mr. Seaker  I hae one to  the 
net uestion.

Shri Nath Pai We did not ollo 
your recct ery clearly.

Mr. Seaker  I hae called  ro
here also.  our Party has ut  t o 
or three uestions.

Shri He Barua  Durin uestion 
Hour, e should not o y arty eonsi
deralin.

Mr. Seaker Just no I as told 
in the Cha er that e should o y 
Party considerations also. Any ay I 
a discussin it at  O Clock.

Shri Bal Raj MaJhok  I ant to
say this. This uestion has een asked 
in dierent sessions and i the o
ern ent has no anser to ie or has 
no inor ation to ie and has si ly 
to eade the issue, hy should thi* 
uestion he aditted at (111 it it 
not e aditted.
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Mr. Seaker* Wha  the anser
k not Mthhct y, «t can hi  i dis
cussion later an  an ta e otion or 
so ethin, * a  certainly hae a 
discussion.  One ore su le entary 
is not oin to sole the role any 
ay. n. .

IlHlrliths o Dr. Dhanna Teja

I Shri 8. M. Banerjee
Shri He Barua
Shri Saeadranath Diedy 
Shri Madho aye
Shri Atal Blharl Vajayee 
Shrl Bal KaJ Madhok
Bhrl HWh har Prasad
Shri . S. VMyacthi
Shri Ka ****  uta
Shri Islnll Onta
Shri VMd n Nair
Shri C. JanarJhanan
Shri K. Ani dhan
Shri VHh anatha Manon
Shri V anath
Shri K. M. Araha
Shri C. K. Bhattacharyya 
Shri Bahniao Md
Shri K. N. Pandey

Will the  Minister  o  Eternal 
A n e leased to state

(a)   hether  oern ent  hae 
receied any co unication ro the 
JS.   authorities  reardin  the 
reatriation o Dr. Dhar a Teja at 
reaant in .S.A.

) I so. the nature thereo and

(c)   the urther stes oern ent 
roose to take to rin Or. Dhar a 
Teja ack ro that country

The Penty initiator In the Minis
try i h l ASrin (Shri Snrendrs 
Ml Sinh) (a) No. Sir.

() Does not arise.

(e)  D  Proceedins hi India aainet 
Dr, ind Mrs. Teja in connection ith 
thetr etraditk hae een co leted 
and action  la no ein taken ter 
tas lutte. o etradition  nr soilins 
aainst the in Ne ork.

Shri S. K. Bansejss M«y I kno 
hether it is a tactthat aeten Brit 
not een taken so aa dtttoualy in tktl 
atter aeaus Dr. Teja has jot Mta 
ence on so e ot   CiiHt HhWM 
includin the Pri e Minister, and J* 
so, hat ositie stes  oern ent 
conte late to take to coniscate his 
roerty in India so that he could 
co e ack

Shri Sarendra Pal Steh It is not
correct to say that no action has ean 
taken y the oern ent  o  India. 
In act, e hae taken action. Etra
dition roceedins hae een institu
ted aainst hi. As reards his ro
erty etc. I hae no inor ation aout 
that.

Shri S. M. Banerjee  I ould like
to kno hether it is a act that Dr. 
Dhar a Teja has ot a hue a ount 
o oney in the orein anks aroad 
and that is one o the reasons hy he 
is not keen on coin ack to India 
at all, and i so, hat stes oern
ent ould like to take to reee his 
oney in the orein anks and et it 
ack.

Shri Surendra  Pal Sinh These
etradition  roceedins  hae  een 
instituted aainst hi or this ery 
urose. I e succeed in this case 
and succeed in ettin  hi ack to 
India, he ill hae to co e eck hero 
and ace the trial and he ill hae to 
deend hi sel  aainst the  chares 
leelled aainst  hi.  I ulti ately 
e succeed, a ay ill e ound or 
akin recoery  ro his  arious 
assets ail oer the orld.

8hri S. M. Banerjee  My uestion 
has not een ansered . My uestion 
is hether he has oney in the or
ein anks and hether oern ent 
hae any  knolede o that. Doea 
the hon. Minister accet that or not

8hrt Warendr Pal Sinh 1 hae no 
Inor ation aout that I hae  no 
inor ation  aout his assets in the 
orein anks. This uestion ay o 
iM re seed to the M Miy I 

Shri  i Is it a ast that 
the oriinal e* oat o this euuatiy «




